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No. 11] HYDERABAD, THURSDAY, APRIL 15, 2010.

ANDHRA PRADESH ACTS, ORDINANCESAND
REGULATIONSEtc.

The following Act of the Andhra Pradesh Legislature,
received the assent of the Governor on the 13th April, 2010
and the said assent is hereby first published on the 15th
April, 2010 in the Andhra Pradesh Gazette for general
information.

ACT No. 7 OF 2010.

AN ACT FURTHER TO AMEND THE ANDHRA
PRADESH FISCAL RESPONSIBILITY AND
BUDGET MANAGEMENT ACT, 2005.

Be it enacted by the Legislature of the State of Andhra
Pradesh in the Sixty first year of the Republic of India, as
follows:-

1. (1) This Act may be called the Andhra Pradesh shorttitle
Fiscal Responsibility and Budget Managment and

( Amendment) Act, 2010. commen-

[1]
A. 690/
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Amend-
ment of
section 9.
Act 34 of
2005.

(2) It shall be deemed to have come into force
with effect on and from the 3rd June, 2005.

2. In the Andhra Pradesh Fiscal Responsibility and
Budget Management Act, 2005, in section 9, in
sub-section (2) for clause (b) and the proviso thereunder,
the following shall be substituted, namely,-

“(b) reduce fiscal deficit by an amount equivalent
to atleast 0.25 percentage point of Gross State Domestic
Product in each financial year beginning from the 1st day
of April, 2005, so as to bring it down to not more than 3
percent; subject to the fiscal deficit limits fixed by the
Government of India from time to time:

Provided that for the financial year ending March,
2009 the fiscal deficit shall not be more than 3.5 percent of
G.S.D.P. and for the financial year ending March, 2010 the
fiscal deficit shall not be more than 4 percent of G.S.D.P.”

R. RAMA CHANDRA REDDY,
Secretary to Government,
Legislative Affairs & Justice,
Law Department.

PRINTED AND PUBLISHED BY THE COMMISSIONER OF PRINTING,

AT LEGISLATIVE ASSEMBLY PRESS, HYDERABAD.
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PUBLISHED BY AUTHORITY

No.8 HYDERABAD, THURSDAY, MARCH 31, 2011.

ANDHRA PRADESHACTS, ORDINANCESAND
REGULATIONSETC.

The following Act of the Andhra Pradesh Legislature,
received the assent of the Governor on the 31st March,
2011 and the said assent is hereby first published on the
31st March, 2011 in the Andhra Pradesh Gazette for general
information.

ACT No. 8 OF 2011.

AN ACT FURTHER TO AMEND THE ANDHRA
PRADESH FISCAL RESPONSIBILITY AND
BUDGET MANAGEMENT ACT, 2005.

Be it enacted by the Legislature of the State of Andhra
Pradesh in the Sixty- second year of the Republic of India
as follows:-

[1]
A. 488
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Short
titleand

mence-
ment.

Amend-
ment of
section
9.Act 34
of 2005.

1. (1) This Act may be called the Andhra Pradesh Fiscal
Responsibility and Budget Management (Amendment) Act,
2011.

(2) It shall be deemed to have come into force with
effect on and from the 1st April, 2010.

2. In the Andhra Pradesh Fiscal Responsibility and
Budget Management Act, 2005, in section 9, in sub-section
(2), after clause (c), the following clause shall be inserted,
namely:—

“(cc) ensure within the subsequent period of five
years, beginning from the financial year on the 1st day of
April, 2010, and ending on the 31st day of March, 2015,
that the total outstanding liabilities do not exceed 27.6 per-
cent of the GSDP, as prescribed by the Government of
India in pursuance of the recommendations of Thirteenth
Finance Commission, year wise as follows:

for the financial year 2010-11  30.3 percent of GSDP
for the financial year 2011-12 29.6 percent of GSDP
for the financial year 2012-13 28.9 percent of GSDP
for the financial year 2013-14 28.2 percent of GSDP
for the financial year 2014-15 27.6 percent of GSDP”.

A. SHANKAR NARAYANA,
Secretary to Government,
Legislative Affairs & Justice,
Law Department.

PRINTED AND PUBLISHED BY THE COMMISSIONER OF PRINTING, AT LEGISLATIVE ASSEMBLY PRESS, HYDERABAD,

2011
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No. 1578(2) /LXXIX-V-1-20-1(ka)15-20
. Dated Lucknow, August 31, 2020
IN pursuance of the provisions’ of clause (3) of Article 348 of the Conétitution, the Govemor is
pleased to order the publication of the following English translation of the Uttar Pradesh Rajkoshiya
Uttardayitwa Aur Budget Prabandh (Sanshodhan) Adhiniyam, 2020 (Uttar Pradesh Adhiniyam
Sankhya 12 of 2020) as passed by the Uttar Pradesh Legislature and assented to by the Governor on
August 28, 2020. The Vltta (Aay-Vyayak) Anubhag-1, is administratively concerned with the said
adhiniyam. :
THE UTTAR PRADESH FISCAL RESPONSIBILITY AND BUDGET
MANAGEMENT (AMENDMENT) ACT, 2020
(U.P. Act no. 12 OF 2020)
[As passed by the Uttar Pradesh Legislature]
AN
ACT
Jurther to amend "the Uttar Pradesh Fiscal Responsibility and Budget

Management Act, 2004.
IT Is HERERY enacted in the Seventy First Year of the Republic of Indla as

follows :—
1. (1) This Act may be called the Uttar Pradesh Fiscal Responmblhty and
Budget Management (Amendment) Act, 2020.

Short title and
commencement

(2) It shall be deemed to have come into force on March 3 1, 2020.

2. In section 4 of the Uttar Pradesh Fiscal Responsibility and Budget Amendment of
Management Act, 2004 in sub-section (3),— section 4 of U.P.
Y ‘ Actno. 5 of 2004

(a) after sub-clause (i) of clause (c), the following proviso shall be

inserted, namely :— ‘
“Provided also that the ceiling of fiscal deficit in the fiscal year

2019-2020 shall be enhanced by an additional borrowing of Rupees 16,570

crore, aliowed by the Government of India, over and above the ceiling of

3 per cent of the estimated Gross State Domestic Product for the fiscal year

2019-2020.7;

(b) afier clause (f}, the following provisp shall be inserted, namely :~

184 RPH (Budget Amendment) 2020 data 11
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4 TR WY SETERYE e, 31 SN, 2020

“Provided that the total debt stock at the end of the fiscal year 2019-2020
shall be enhanced by an additional borrowing of Rupees 10,570 crore allowed
by the Government of India, over and above 30 per cent of the estimated
Gross State Domestic Product for the fiscal year 2019-2020.”

Repeal and ) 3. (1) The Uttar Pradesh Fiscal Responsibility and Budget U.P.Ordinance,
saving Management {Amendment) Ordinance, 2020 is hereby repealed. no. 3 of 2020

(2) Notwithstanding such repeal, anything done or any action
taken under the provisions of the principal Act as amended by the
Ordinance referred to in sub-section (1) shall be deemed to have been
done or taken under the corresponding provisi-ons of the principal Act
-as amended by this Act as if the provisions of this Act were in force at
all material times. '

.

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Fiscal Responsibility and Budget Management Act, 2004 has been
enacted to provide for the responsibility of the State Government to ensure fiscal stability and
sustainability and to enhance the scope for improving social and fiscal infrastructure and human
development by achieving sufficient revenue surplus, reducing -fiscal deficit and removing
impediments to the effective conduct of fiscal policy and prudent debt management through
limits on State Government’s borrowings Government guarantees, debt and deficit, greater
transparency in fiscal operations of the State Government and use of a medium term fiscal
framework. R :

.

The Government of India, has adjusted Rs. 58,843 crore against the States’ share of
Central taxes in the fiscal year 2019-20, on account of lower tax revenue collection during the
year 2018-2019. In view of reduction in states’ resources due to fall in states’ share in Central

* . taxes, the Govemmer-lt of India, has allowed the State of Uttar Pradesh an additional borrowing

of Rs. 10,570 crore in the year 2019-20 as a one-time special dispensation subject to the
amendment of the Uttar Pradesh Fiscal Responsibility and Budget Management Act, 2004 for the
year 2019-20. In view of the above it had been decided to amend the said Act.

Since the State Legislature was not in session and immediate Legislative action was
necessary to implement the aforesaid decision, the Uttar Pradesh Fiscal Responsibility and
Budget Management (Amendment) Ordinance, 2020 (U. P. ordinance no. 3 of 2020) was
promutgated by the Governor on March 31, 2020. ' :

This Bill is introduced to replace the aforesaid Ordinance.

, By order,
J'P. Singh-11,
Pramukh Sachiv,

Srogziogodio—vodio 184 wrTaA—(R)—2020- (550)—599 Hfrgi—(@FE /Do / JATHRIE) |
Hrogaogodio—todio 142 w0 Remii—2020—(551)-500 wRmi—(F=ger /o / 3if6Rie) |
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IR YR SRIENTT TFole, 31 37, 2020

© No. 1569(2) /LXXIX-V-1-20-1(ka) 25-20 4
Dated Lucknow, August 31, 2020 '

IN pursuance of the provisions of clau;:a {3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the Uttar Pradesh Rajkoshiya
Uttardayitwa Aur Budget Prabandh (Dwitiya Sanshodhan) Adhiniyam, 2020 (Uttar Pradesh Adhiniyam
Sankhya 22 of 2020) as passed by the Uttar Pradesh Legislature and assented to by the Governor on
August 28, 2020. The Vitta (Aay-Vyayak) Anubhag-1, is administratively concerned with the said

adhiniyam.
THE UTTAR PRADESH FISCAL RESPONSIBILITY AND BUDGET
MANAGEMENT (SECOND AMENDMENT) ACT, 2020
(U.P. Act no. 22 OF 2020) '
[4s passed by the Uttar Pradesh Legislature]
AN
ACT

Jurther to amend the Uttar Pradesh Fiscal Responsibility and Budget
Management Act, 2004.
IT 18 HEREBY enacted in the Seventy First Year of the Republlc of India as
follows :— -
i. (1) This Act may be called the Uttar Pradesh Fiscal Responsibility and
Budget Management (Second Amcndmem) Act, 2020. -

* (2) It shall be deemed to have come into force with cffect from
June 19, 2020.

2. In section 4 of the Uttar Pradesh Fiscal Responsibility and Budget
Management Act, 2004 in sub-section (3) for clause (c) the following clause shall be
substituted, namely :—

*‘(c) maintain fiscal deficit at not more than five per cent of the
estimated Gross State Domestic Product in the fiscal year 2020-2021.”

Repeal and 3. (1) The Uttar Pradesh Fiscal Responsibility and Budget
saving Management (Second Amendment) Ordinance, 2020 is hereby
repealed. § -

(2) Notwithstanding such repeal, anything done or any
action taken under the provisions of the principal Act as amended by
the Ordinance referred to in sub-section (1) shall be deemed to have
been done or taken under the corresponding provisions of the
principal Act'as amended by this Act as if the provisions of this Act
were in force at all material times.

"

STATEMENT OF OBJECTS AND REASONS

-

The Uttar Pradesh Fiscal Responsibility and Budget Management Act, 2004 has been
enacted to provide for the responsibility of the State Government to ensure fiscal stability and
sustainability and to enhance the scope for social and fiscal infrastructure and human
development by achieving sufficient revenue surplus, reducing fiscal deficit and removing
impediments to the effective conduct of fiscal policy and prudent debt management through
limits on State Government’s borrowings Government guarantees, debt and deficit, greater
transparency in fi scal operations of the State Government and use of a medium term fiscal

framework. . : -

s -

20} RPH (Budget Amendment-II) 202¢ data 1}

Short title and
commencement

Amendment of
section 4 of UP.
Actno, 5 of 2004

U.P. Crdinance
no. 13 of 2020

L




4 JOR WY RN TOE, 31 IFTE, 2020

The COVID-19 pandemic has adversely affected the resources of the States and the
Centre. In view of the above, to raise additional resources, the Central Government has allowed
an additional borrowing limit of 2 per cent of the Gross State Domestic Product to the State
Governments for the financial year 2020-2021. For which State Governments were required to
amend their Fiscal Responsibility and Budget Management Act. Therefore, it was decided to
amend the aforesaid Act. ’

Since the State Legislature was not in session and immediate legislative action was
necessary to implement the aforesaid decision, the Uttar Pradesh Fiscal Responsibility and
Budget Management (Second Amendment) Ordinance, 2020 (U. P. ordinance no. 13 of 2020)
was promulgated by the Governor on June 19, 2020.

This Bill is introduced to replace the aforesaid Ordinance.

By order,
- ] ). P. SINGH-II,
Pramukh Sachiv.

GogHopRo—T0dI0 201 I ({&741)—2020--(584)—599 Fferdi—{@weR /€0 / ATHHe) |
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THE ANDHRA PRADESH GAZETTE
PART IV-B EXTRAORDINARY

PUBLISHED BY AUTHORITY
No. 34] __ AMARAVATI, WEDNESDAY, 23 DECEMBER, 2020.
ANDHRA PRADESH ACTS, ORDINANCESAND

REGULATIONS Etc.,

] The following Act of the Andhra Pradesh Legislature received the assent of the
Governor onthe 18" December, 2020 and the said assent is hereby first published on the
234 December, 2020 in the Andhra Pradesh Gazette for general information :

ACT No. 34 of 2020.

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH FISCAL
RESPONSIBILITY AND BUDGET MANAGEMENT ACT, 2005

Be it enacted by the Legislature of the State of Andhra Pradesh in
the Seventy-first Year of the Republic of India as follows,- ;

1. (1) This Act may be called the Andhra Pradesh Flscal .Shortﬁ]t]e,and

Responsibility and Budget Management (Amendment) Act, commencement.
2020. : :
(2) Itshall be deemed to have come into force on.and from the
‘30" day of August 2020. :
2. - IntheAndhra Pradesh Fiscal Responsnblhty and Budget Management Amendment of -
Act. 2005, in sub-section (2) of section 9,- - section 9.

(i) the following provisos shall be added to clause (a), namely, - ActNo. 33 0f2005.

“Provided that for the financial years from 2015-16 to

' 2019-20, the Revenue Deficit shall not be more than 2.5 % of
GSDP including onetime additional borrowing of Rs. 2,534
crore permitted by Government of India for the year 2019-20.

1.219120 : : S
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Provided further that for the financial year ending March 2021, the

“Revenue Deficit shall be contained within 4. 5% of GSDP and reduced
progressively thereafter.”. : :

(i)

(i)

~ Repeal of
Ordinance No.9 of
2020.

3.

The followmg prowso shall be added after existing proviso
to clause (b), namely,-

“Provided further that for the financial years from

:2015-16 to 2020- 21, the Fiscal Deficit shall not be more °

than 5 % of GSDP, including onetime additional borrowing
of Rs. 2,534 crore permitted by Government of India for the

_ year 2019-20 and including 2% of GSDP additional

borrowing permitted by Government of India for FY. 2020-21

~in the wake of Covid-19 pandemic, and sought to be

progressively reduced thereafter.”.

after clause (cc), the followmg clause shall be mserted
namely,- , :

“(ccc) ensure that for the financial years from 2015-16 to

2020-21, the outstanding total liabilities do not exceed 35

per cent of the estimated GSDP and maintain thereafter,
including onetime additional borrowing of Rs. 2,534 crore
permitted by Government of India for the year 2019-20-and
2% of GSDP additional borrowing permitted by Government
of India for FY 2020-21 in the wake of Covid-19 pandemlc 1

The Andhra Pradesh Flscal ResponSIblhty and Budget
Management (Amendment) Ordlnance 2020 is hereby repealed. -

VADDADI SUNITHA,
Secretary to Government (FAC),
Legal and Legislative Affairs & Justice,
Law Departrnent.

Printed by the Commissioner of Printing atA P. Legislative Assembly Printing Press, Amaravati.
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